IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

- — -

0.A.938/94. Dt. of Decision : 7-10-94.
R. Sankara Rao .« Applicant.
Vs

1. Sr. Superintendent of Post (Offices,
Visakhapatnam.

2. Postmaster Ceneral,
Visakhapatnam.

3, Chigf Postmaster General, APCircle,
Hyderabad.

4. Dirsctor General af Postas,

Dak Bhavan, Parliament Street, S
New Delhi - 1. .. Raspondents.
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Counsel for ths Applicant : Mr. V.Uenkatéxamé&gfgg“

Counsel for the Respondents : Mr. "K' gAds puz ﬁcg;,ﬁﬁj‘lecﬁsc.

CORAM:

THE HON'BLE SHRI A.V. HARIDASAN : MeMBER (JuDL,)

THE HON'BLE SHRI A,B., GORTHI : MEMBER (ADMN.)
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0A 938/94, | Dt, of Order:7-10-94,

(Order passed by Hon'ble Shri A.V.Hatddasan,
Member (3) Jo :

This is an application by one of the sons of

deceased Shri R.Pakesr Naidu, who died while in service on
12-1-85, praying for a direction to the Respondents to
appoint him as a Postal Asst. on compassionate grounds,

Sthri Pakesr Naidu left behimd his widow, 4 sona and a
daughter, Immedietly after the death of Shri Pakeer Naidu,
a request was made seeking compassionate appointment for
the applicant. Vide laetter dt,12-1-88, Annexure A=3, the
applicant was informed that his case for compassionate
appointment was kept pending for want of vacancies but
ultimately by the impugned order dt.20-5-94, the applicant
was informed that his case for compassienate appointment
has beenrconsidefsd and rejscted as the family could not

be considered to be in indigent circumstanéea. It is in

g

thess circumstancea,wfhe applicant has filsd this appli-

cation,

2. Shri Bhaskar Raoyp lsarned standing counsel for the
Respondents under instructions from the Respondents states
that the eldest brother of the applicant is employed in

a private company and the next brother is serving in the
dafeéce force and that the applicant and his younger brother

are engaged in coperating Auto Rikshaws. Under thess
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Copy to:= a
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1} Sr., Superintendent of Post OfPices, Visakhapatnam,
ﬁbstmastsr General; Visakhapatnam,
3« Chief Postmaster General, A,P,Circle, Hyderabad,

4} Director General: of Posts, Dak Shavan, Parliament Street,
New Delhi-1,

. 5. One copy to Sri. VY.Venkataramana, advocats, CAT, Hyd.
i -
6. One copy to Sriu i K 3 hasKax gmﬁccsc, CAT, Hydd
7. One copy to Library, CAT, Hyd,'

8. One spafe copy
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circumstances,duhile fhe family is in receipt of family

Feo ; _
pension about Rs,588/- p.m., the Committee cn a consideretion

" ) -

ot the over all backgrnund.nf the family in comparison with

+

other cages, came to the conclusion that the applicent’'s

¢

femily cannot be considered to be in indigent circumstances

A dessrving employment assistantyon compassionate grounds.
' b
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tShri<Bﬁaskar”ﬂéﬁiﬁrharhed coungel for the Respondents further

3

stated that this d;cisiun cannot be considered as unreasonabla

»

or perversea, Having perused the nszn:ﬂasfyé material before

us and having heard counsel for both sides, we are of the

considered view that the decision takem by the compatent

authority in rejecting the claim of the applicant for com-

passionate appointment cannot be faulted. The Supreme Court

in its recent ruling rendered in Audifor General of Ipdia

Vs, Anantha Rajsshwara Rao mads it clear that any appeintment
| Whans fhx

on compassionate grounds ather than in case*qi/bread winner

of & Pamily died in harness leaving the Pamily in distress

without any sarning member sarmwk ka will be viclative of

Article 14 and 16 of the Constitution of India. Under thase
circumstances we are cenvinced that the impugned order of
the Respondents is justified., In the result, finding no merit

the application is rejected under section 19(3) of the A.T.Act

1985. No order as to costs. -
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(A.B.GORTHI) (A.V.HARIDASAN) _
Member (A) Member {(J) j
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Dt. 7th October, 1994, ﬁw{?jﬁ:"'
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Dictated in Dgen Court, ‘fi@%W

avi/ Cmit -4




i’g

g
x

Tyned by Compared by
Cnecked by ' Aopraoved by

IN THE CENTR:L AOMINISTRATIVE TRIMUN .
HYSERABAD BENCH HYDERHBHD

THE HON'BLE MRLVALYLHARIDYSAN « MEMBERIT.

AND

THE HON'OLE MR.A.B.GURTHI : MEMRsR{~)
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